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IN THE HIGH COURT OF JUDICATURE AT PATNA
Letters Patent Appeal No.317 of 2025
In
Civil Writ Jurisdiction Case No.16133 of 2019

Firdous Naaz

...... Appellant/s
Versus
The State of Bihar
...... Respondent/s
Appearance :
For the Appellant/s : Mr.Anuj Kumar, Advocate
For the Respondent/s Mr.Government Advocate (7)

CORAM: HONOURABLE THE CHIEF JUSTICE
and
HONOURABLE MR. JUSTICE NANI TAGIA
ORAL ORDER

(Per: HONOURABLE THE CHIEF JUSTICE)

Learned counsel for the appellant submits that in view
of sole defect pointed out by the Stamp Reporter, he has already
filed the limitation petition and the same has been registered as
[.LA. No. 1 of 2025. Accordingly, the defect pointed out by the
Stamp Reporter is removed.

2. LA. No. 1 of 2025 is an application for condonation
of delay. The Stamp Reporter has pointed out that there is delay
of 147 days in filing this LPA.

3. Learned counsel for the State accepts notice on
behalf of respondent nos. 1 to 8.

4. A copy of the LPA so also the interim application

filed by the learned counsel for the appellant be served on the
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learned counsel for the State.

5. So far as respondent nos. 9 and 10 are concerned,
issue notice to them, on the question of limitation under both
process, i.e., ordinary as well as registered post with A.D., for
which necessary requisites must be filed within a period of one
week from today.

6.List this matter on 09.03.2026.

7.0bjection, if any, to the delay condonation
application be filed in the meantime, serving a copy of the same

to the learned counsel for the appellant.

(Sangam Kumar Sahoo, CJ)

(Nani Tagia, J)
ranjan/-




